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today. On Konday we ·wm have the 
-dilcuuion on the reports of the Com-
,miuioner. for .schedUled Castes and 
Scheduled Tribes. AJJ soon as that is 
.over, we will take this up, whether 
'it is 4.30 or '5 p.m.; because, we can-
..not go on .postpoJ:Ling the other busi-
ness either. ,I hope we will be able 
"to take it up round about 5 p.m. ud 
go up to 7 p.m. I think that wlll be 
.aU right. 

I hope we will be able to finish 
loday Shri Nath Pai's Bill also. It 
:has been dragging on for too 10Dg 
-.and it is blocking other Bills also. I 
bope you will help in finishing this 
'also today. 

'lUS hn. 

,PAPERS LAID ON'mE TABLE 

ANNUAL REPORTS OF BIlARAT HEAvr 

.ELECTRICALS AND HEAVY ENGINEERDIC 

. CORPORATION 

The Deputy MlDJster In tile Mln1s-
·try 01 Industrial DeveJ.opmeut and 

~y A1rairll.(Sbri Bhanu Prakash 
Sbach): Sir, on behalf of Shri 
:Fakhruddin :Ali Ahmed, ,1 beg to lay 
.on the Table:-

(1) (i) A copy of the AJmual 
Report of the Bharat Heavy 
ElectricaIs Limited, New 
Delhi. for the year 1965-66 
along with Audited ACCOUDts 
and the comment!! of the Com-
ptroller and Auditor General 
thereon, under sub-section 
(1) of section 619A of the 
Companies Act, 1956. 

.(ii) Review by the Government 
on the working of the above 
Company. [Plclced inUb""",. 
See No. LT-1826167]. 

1(2) (i) A copy of the Annual 
Report of the Heavy Engi-
neering Corporation LImited, 
Ranchi, for the year 1965-88 
along with the Audited Ac-
counts and the comments of 
:the Comptroller and Auditor 

General thereon, under sub-
section (1) of section 819A of 
the Companies Act, ll1C18. 

(ii) Review by the Government 
on the working of the above 
Corporation. [Placecl In LUI-
rar"/l. See No. LT-1327187]. 

COTTON AND STAPLJ: FJBRI: ~ 
MILLs (RlilGuLATWN 01' WOllKDla) 

SIICOND AlIUNDMJ:NT 0RHa 

The Deputy MIDIster ID the MIDIIt-
trY of Commeree (Shrl Mob, ...... eII 
Shall QIIftSh1): I beg to lay on the 
Table a copy of the Cotton and Staple 
Fibre Textile Mills (Regulation of 
Working) Second Amendment Order. 
1987, published in Notillcation No. 
S.O. 2285 in Gazette ot India dated 
the 4th July, 1967, under sub-section 
(6) of section 3 of the Essential Com-
modities Act, 1985. [Plclced in lAb-
ral1l. See No. LT-1328187]. .. 
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MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha: 

'In accordance with the provi-
siOns of sub-rule (6) of rule 188 
of the Rules of Procedure and 
Conduct of Business in the Raj,. 
Sabha, 1 am directed to return 
herewith the Finance (No.2) Bill, 
1967, which was passed by the 
Lok Sabha at its sitting held on 
the 28th July, 1987, and trans-
mitted to the Rajya Sabha for ita 
recommendations and to state that 
this House has no re e ~

tions to make to the Lok SabJia I 

in regard to the laid BilL' _I 

I. 


